
POLICY WORDINGS FOR THR
PACKAGE POUCY & BITND

Whereas the insured by a proposal and declaration dated as
deemed to be incorporated herein has applied to the C
mentioned in the schedule as consideration fbr such insurance i
Insurance

NOW THTS POLICY WITNESSETH:
That subject to the Terms Exceptions and Conditions contained

SECTION I. LOSS OF OR DAMAGE TO THE VEHICLE I

L The Conrpany will indemnifl, the insured against loss or
thereon
i by f ire explosion self  ignit ion or l ightning ;
ii. by burglary housebreakrng or thell :
i i i .  by r iot and str ike;
iv. by earthquake (fire and shock danrage);
v. by flood typhoon hurricane storm tempest inundation cyclone
vi. by accidental external means;
vi i .  by malicious act;
vi i i .  by terrorist act ivi ty:
ix. whilst in transit by road rail inland-waterway lift elevator or
x. by landsl ide rocksl ide.

Sub.ject to a deduction for depreciation at the ratss mentioned
replaced :

l. For all rubber/ nylon / plastic parts, tyres and tubes, batteries
2. For fibre glass components - 30%
3. For all parts nrade ofglass - Nil
4. Rate ofdepreciation for all other parts including wooden parts
AGE OF  VEHICLE

Not exceeding 6 months
Exceeding 6 months but not exceeding I year......
Exceeding I year but not sxceeding 2 years... , . . . . .
Exceeding 2 years but not exceeding 3 years... . . . . .
Exceeding 3 years but not exceeding 4 years... . . . . .
Exceeding 4 years but not exceeding 5 years... . . . . .
Exceeding 5 year but rrot exceeding l0 years... . . . .
Exceed ing  |  0  years . . . . . . . . . . . . .
5. Rate ofDepreciation for painting: ln the case ofpainting, the
total painting charges. ln case ofa consolidated bill for painting
painting charges for the purpose ofapplying the depreciation.

2.The Conrpany shall not be liable to make any payment in
(a) consequential loss, depreciation, wear and tear, mechanical or
(b) damage to tyres and tubes unless the vehicle is damaged at
to 50% of the cost of renlacement.

And

(c) any accidental loss or damage suffered whilst the insured or
insured is under the influence of intoxicating liquor or drugs.

3. In the event of the vehicle being disabled by reason of
reasonable cost of protection and removal to the nearest repairer
respecl ofany one accident. The insured nray authorise the repair
lrable under this Pol icy provrded that :
a) the est imated cost  ofsuch repair  inc luding replacenrents.  i f 'an
b) the Company is fumished lorthwith with a detailed estimate of
c) the insured shall give the Company every assistance to see that

% OF  DEPR
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YEARS LONG TERM NIOTOIT PRIVATE CAR
ED MOTOR POLICY FOR PRIVATE CARS

in the Schedule which shall be the basis of this contract and is
for the insurance hereinafter contained and has paid the premiunt
respect of accidental loss or damage occurring during the period of

or endorsed or expressgd hereon;

I-IRED

to the vehicle insured hereunder and / or its accessories whilsr

ailstorm fiostl

in respect of parts

air bags - 50%

be as per the fbllowing schedule.

ion rate of50%o shall be applied only on the material cost of
the material component shall be considered as 25% oftotal

of
trical breakdown,failures or breakages;

same t ime in which case the l iabi l i ty  of  the company shal l  be l imi ted

person driving the vehicle with the knowledge and consent of the

or damage covered under this Policy the Company will bear the
redelivery to the insured but not exceeditrg in all Rs. 15001 in

the vehicle necessitated by damage tbr whiclr the Company may be

does not exceed Rs.500/-l

cosl of repairs, and
repair is necessary and the charges are reasonable



IDV shall be treated as the 'Market value'throughout the policy period without any further depreciation for thr: purpose ofTotal Loss
(T'L) / Construcrive Total Loss (CTL) clainrs.

2UM tNStJRED - tNStJRED'S DECLARED VALUE (lDV)

The Insured's Declared Value (tDV) of the vehicle wil l  be der
rs fixed at the commencement oleach policy period tbr the rnsur
The IDV of,the vehicle (and accessories ifany fitted to the vehi
of the brand and model as the vehicle insured at the comnr
schedule below).

The schedule ofage-wise depreciation as shown below is applica
Total Loss/Constructive Total Loss (TLICTL) claims onlv.

THE SCHEDTJLE OF DEPRECIATION FOR FIXING IDV

Excee4ing I year b.ut not exceeding 2 years 
-

Excee4ing ? years but not exceeding 3 years 
-

Excee4ing 3 years but not exceeding 4 years 
-

Exceeding 4 years but not exceeding 5 years 
-

IDV ofvehicles beyond 5 years ofage and ofobsolete ntodels o
to manufacture) is to be deternlined on the basis ofan understand

The insured vehicle shall be treated as a CTL if the aggregate
conditions ofthe policy, exceeds 75% ofthe IDV ofthe vehicle.

SECTION II -  LIABILITY TO THIRD PARTIES
LSub.iect to the limits of liability as laid down in the Schedul,
accident caused by or arising out ofthe use ofthe vehicle asatn
respect of:-

(i) death ofor bodily injury to any person including occupants c
or reward) but except so far as it is necessary to meet the r(
where such death or injury arises out ofand in the course ofthe e

(ii) darrage to property other than property belonging to the Insur

2. The Cornpany will pay all costs and experrscs incurrcd with its

3. In terms of and subject to the l imilat ions ol ' the rnderrnity gri
driver who is driving the vehicle on the insured's order or wi
he/she was the insured observe fulfill and be subiect to the renr

4. In the event ofthe death ofany person entitled to indemnity
by such person indemnifi his/her personal representative In terl
personal representative shall as though such representative was
conditions ofthis Policy in so f'ar as they apply.

5. The Company may at its own option (A) arrange for representu
be the subject of indemnity under this Policy and (B) undertake tl
alleged offence causing or relating to any event which may be thr

AVOIDANCE OF CERTAIN TERMS AND RIGHT OF REC(

Nothing in this Policy or any endorsement hereon shall affect tl
to recover an amount under or by virtue ofthe provisions ofthe V

But the insured shal l  repay to the Company al l  sums paid by thr
for the said orovisions.
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ned to be the'SUM INSURED'for the purp,ose of this pol icy which
d vehicle.
le) is to be tixed on the basis 0fthe nanulacturer's listed selling price
ncement of insurance/renewal and adjusted lbr depreciation (as per

rle for the purpose of

)FTHE VEHICLE

D V - - - -

the vehicles ( i.e.models which the manut'acturers have discontinued
rg between the insurer and the insured.

;ost of retrieval and / or repair of the vehicle, subject to ternls and

hereto the Company will indemnifo the insurred in the event of an
t all sunrs which the insured shall become legally liable to pay in

rried in the vehicle (provided such occupants are not canied for hire
luirements of Motor Vehicles Act, the Comprlny shall not be liable
tployment ofsuch person by the insured.

d or held in trust or in the custody or control 01'the insured.

vfltten consont.

rted by this section to tlre insured. the Conlpany will indemni$, an,v.,
r insured's pernrission provided that such clriver shall as though
i exceptions and conditions ofthis Policy in sc, far as they apply.

nder this policy the Company will in respect of the liability incurred
rs of and sub.ject to the limitations of this Policy provided that such
he insured observe fulfill and be subject to thrt terms exceptions and

ion at any Inquest or Fatal Inquiry in respect ofany death which nray
: defbnce ofproceedings in any Court ofLaw in respect ofany act or
subject ofindernnity under this Policy.

VERY

r r ight ofany person indemnif ied by this Pol icy or any other person
rtor Vehicles Aot.

Conrpany which the Corrpany would not have been l iable to pa1, but

F$, (q.6'r.)
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APPLICATION OF LIMITS OF TNDEMNITY

ln the event of any accident involving indemnity to more than on
Errdorsement thereon of the amount of any indemnity shall appll
such indemnity shall apply in priority to the insured.

SECTION III  _ PERSONALACCIDENT COVER FOR OW

The Company undertakes to pay compensation as per the follor
vehicle, in direct connection with the vehicle insured or whilst d
traveling in it as a co-driver, caused by violent accidental externr
six calendar months ofsuch injury result in:

R qgfuqr sq+ff ?bqfi ftFr|s,
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person any limitation by the ternrs ofthis Policy and/or ofany
to the aggregate amount ofindenrnity to all persons indemnified and

.]ER-DRIVER

ing scale for bodily iniury/ death sustained by the owner-driver ofthe
ving or rnounting into/dismounting from the I'ehicle insured or whilst
and visible nreans lvhich independent ofanv other cause shal l  within

Nature of  in jury Scale of  compensat ion

(i) Death t00%

(ii) Loss ot'two limbs or sight of two eyes or
one l imb and s ieht  ofone eve.

t00%

( i i i )  Loss ofone l imb or sight ofone eye 50%
(iv) Permanent total disablement from
iniuries other than named above.

l00o/o

Provided always that

A ) compensation shall be payable under only one ofthe items (i
occurrence and the total liabilitv ofthe insurer shall not in the a
i nsurance.

B) no compensation shall be payable in respect ofdeath or bod
tionr or traceable to ( I ) intentional self iniury suicide or attempte
whilst such person is under the influence of intoxicating liquor

C) Such compensation shall be payable directl), to the insured or
discharge in respect ofthe iniury to the insured.

2)This cover is sub1ect to
(a) the owner-driver is the registered owner ofthe vehicle insure
(b) the owner-driver is the insured named in this policy.
(c) the owner-driver holds an effective driving license, in accor
Rules. 1989. at the time ofthe accident.

GENERAI
( Applicable to al

The Company shall not be liable under this Policy in respect of
L any accidental loss or damage and/or liability caused sust:

2. any claim arrsing out ofany contraotual l iabi l i tyt

3. any accidental loss damage and/or liability caused sustair
(a) being used otherwise than in accordance with the 'l.im

(b) being driven by or is for the purpose ofbeing driven b
the Driver's Clause.

4. (i) Any accidental loss or damage to any property whatso(
any consequential loss
(ii) any liability of whatsoever nature directly or indirect
contanrination by radioactivity from any nuclear tuel or
purpose ofthis exception combustion shal l  include any se

5. Any accidental loss or damage or liability directly or in<
material.

6. Any accidental loss damage and/or liability directly or ir
traceable to or arising out ofor in connection with war,
(whether betbre or after declaration of war) civil war, n
consequence of any of the said occurrences and in the e

to (iv) ahove in respect ofthe orvner-driver arising out ofany one
,gregate exceed the sum ofRs. 2 lakhs during any one period of

ly injury directly or indirectly wholly or in part arising or resulting
I suicide physical def-ect or infirmity or (2) an accident happenrng
r drugs.

.o his/her legal representatives whose receipt shall be the t'ull

I  herein;

lance with the provisions of Rule 3 of the Central Motor Vehicles

, EXCEPTIONS
Sections ofthe Policy)

ined or incurred outside the geographical area;

:d or incurred whilst the vehicle insured herein is
tations as to Use' or
, hinr/her in the charge of any person other than a Driver as stated in

ver or any loss or expense whatsoever resultingl or arising there from or

y caused by or contributed to by or arising frc,m ionising radiations or
tiom any nuclear waste from the combustion of nuclear fuel. For the
f'-sustaining process of nuclear fission.

irectly caused by or contributed to by or arisirrg from nuclear weapons

directly or proximately or remotely occasioned by contributed to by or
invasion, the act of foreign enemies, hosti l i t ie,s or warl ike operations
utiny rebellion, military or usurped porver or by any direct or indirect
rent ofany clainr hereunder the insured shall prove that the accidental

r$, (u.or.)
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loss dantage and/or l iabi l i ty arose independenrlv ofand
traceable to any of the said oocurrences or anv col
liable to make any payment in respecl ofsuch a claint

D E D

The Conrpany shall not be liable lor each and every claim under
respect ofthe deductible stated in the schedule.

This Policy and the Schedule shall be read togerher and any wor
part ofthis Policy or ofthe Schedule shall bear the same meanins.
L Notice shall be given in writing to the Company immediatel

any claim and thereafter the insured shall give all such
wnt summons and/or process orcopy thereof shall be
shal l  a lso be given in wr i t ing to the Company
Inquest  or  f 'a ta l  inquiry in respect  ofany occurrence rvhich
act which may be the sub.ject ofa claint under this pol icV r i
the Company in securing the conviction ofthe ot1bnder

2. No admission ot ler pronrise paymenl or lndenrnitv shal l
consent of the Company which shal l  be enti t led i f  r t  so
settlement ofany claim or to prosecute in the narne ofthe i
have full discretion in the conduct of any proceedings or
inlbrrnation and assistance as the Company ntay require.

The Company may at its own option repair reinstate or re
the amount of the loss or  danrage and the l iabi l i ty  of the
(a) for total loss / constructive total loss ot'thc vchicle -

thereon) as specified in the Schedule less the value of
(b) for partial losses, i.e. losses other than Total

repair and/or replacement of parts lost/damaged

4 . The insured shall take all reasonable steps to saf'eguard the
and the Company shall have at all times free and full access
the insured. In the event of any accident or breakdown, the
taken to prevent further damage or loss and ifthe vehicle
damage or any t 'ur ther damage to the vehic le shal l  be ent i re ly

5 . The Cornpany may cancel the policy by sending seven days
address and in such event will return to the insured the
been in force or the policy may be cancelled at any time bv r
claim has arisen during the currency of the policy, the
Company's Short Period rates for the period the policv has
to retent ion of  the minimum premium of  Rs. l00f  (or  Rs.25
blind/handicapped/mentally challenged persons). Where the
cancelled unless evidence that the vehicle is insured

6 . If at the time of occurrence of an event that gives rise to
covering the same liability, the Company shall not be
compensation. cost or expense.

lf any dispute or diflerence shall arise as to the quantum to
difference shall independent ofall other questions be referred
parties to the dispute or ifthey cannot agree uporr a single
shall be referred to a panel ofthree arbitrators comprising two
difference, and a third arbitrator to be appointed by such two
shall be conducted under and in accordance with the Drovisi

I t  rs  c lear ly agreed and understood lhat  no di l lerence or  d i
Company has disputed or not accepted l iabi l i ty unrJer or in

It is hereby expressly stipulated and declared that it shall be
the award by such arbitrator/ arbitrators of the amount of
expressly agreed and declared rhat ifthe Cornpany shall disc
shall not, within twelve calendar months fronr the date ofsuch
lau then the claim shall tbr all purposes be deerned to have abandoned and shall not thereafter be recoverable hereunder.
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s in no way connected with or occasioned by or contributed to br or

thereof and in def'ault of such proof, the Company shall nor oe

CON

]CTIBLE

ion -  I  ( loss ofor  damage to the vehic le insured) of th is polrcy in

TIONS

or expresslon to which a specific meaning hiu been attachco In anv
rever tI may appear

upon the occurrence ofany accidental loss or damage in the event of
and assistance as the Company slrall require. Every letter clarnr

to the Company immediately on receipt by the insured. Notice
the insured shal l  have knowledge of  any impending prosecut ton.
y gtve nse to a c la inr  under th is pol icy.  In case of  thet i  or  cr iminal

insured shal l  g ive imnediate not ice to the pol ice and co-oDerate wi th

made or given by or on behalf of the insured without the writ te n
to take over and conduct in the nante of the insured the delbnce or

for its own benetil any claim for indemnity or otherwise and shall
the set t lement of  any c la im and the insured shal l  e ive al l  such

the vehicle or part thereofand/or its accessories or may pay in cash
shall not exceed'

Insured's Declared Value ( lDV) ofthe vehicle ( including accessorics
wreck

uctive Total Loss of the vehicle -actual and reasonable costs of
to depreciat ion as per l imits specif ied

hicle tiom loss or damage and to marntain it in efficient condition
exanline the vehicle or any part thereofor any driver or employee of
icle shall not be left unattended without proper prccautions being

driven hefore the necessary repairs are el'fected any extension ofthe
the insured's own risk

notice by recorded delivery to the insured al insured's last known
paid less the pro rata portion thereoffbr the period the policv nas

insured on seven days'notice by recorded del ivery and provided no
red shall be entitled to a retum of premiunr less premium at the

in force. Retum of the premium by the company will be sub.ject
- in respect of vehicles specifically designed/modified ftrr use oy
ownership of the vehicle is transf'erred, the policy cannot be
is produced.

cla im under th is pol icy there is  in existence any other insurance
to pay or contribute more than its ratalble proportion of any

paid under th is pol icy ( l iabi l i ty  being otherwise admit ted).  sucn
to the decision of a sole arbitrator to be appointed in writing by the

within 30 days of  any party invoking Arbi t rat ion,  the same
rtrators one to be appointed by each of the parties to the dispute /

tors who shall act as the presiding arbilrator and Arbitration
of  theArbi t rat ion and Conci l iat ion Act . l996

shall be refbrable to arbitration as hereinbetbre provided, ifthe
of th is pol icv.

ron precedent to any r ight ofaction or suit  upon this pol icy that
loss or damage shall be tlrst obtained. It is also hereby further
im l iabi l i ty to t lre insured for arry clairn hereunder and such clarm

disclaimer have been rnade the sub.ject matter of a suit in a court of



8. The due observance and fulfillment of the terms, conditions
be done or complied with by the insured and the truth of
precedent to any liability of the Company to make any paym

9 In the evenr ol the death of the sole insured, this policy
months f iom the date of the death of insured or  unl i l  the ex
hei(s)  of the insured to whonr the custody and use of the N
name(s) of the heir(s) or obtain a new insurance policy fb
transtbr  of th is pol icy or  obtain a new pol icy tbr  the vehic le
within the aforesaid period. All such applications should be

a) Death Certificate in respect ofthe insured
b) Proofof t i t le  to the vehic le
c) Original Policy.

No Claim Bonus

The insured is entitled for a No Claim Bonus (NCB) on the Own
the preceding year (s), as per the following table:
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and endorsements olthis Policy in so far as they relate to anlthing to
the statements and answers in the said proposal shall be conditions
nt under this Policy.
vi l l  not immediately lapse but wi l l  remain val id tbr a period of three
rrry ot this pol icy (whichever is earl ier).  Durirrg the sard period. legal
otor Vehicle passes ntay apply to have this [)olicy transfbrred to the
the Motor Vehicle. Where such legal hei(s) desire(s) ro apply fbr
such hei(s) should make an application to thc Company accordingly
tccompanied by:-

age section ofthe policy. ifno claim is made or pending during

reno0 0I lnsurance % of NCB on OD oremium
tE yEdl 20%

Preceding 2 consecutive years 25%
Prqceding 3 consecutive years 35%
Preceding 4 consecutive years 45%
rreceorng ) consecuttve years

No Claim Bonus will only be allowed provided the policy is re

Sunset Clause: lfat the renewal falling due any time between l.r
the f'ull policy period of l2 months) an insured becomes entitled
.luly 2002, the entitlement of such higher percentage of NCB wil
the policy, in which case the NCB will revert to ,Nil' at the next
table.

IMT. 1. Extension ofGeographical Area
In consideration ofthe payment ofan additional premium ofRs..
anything contained in this Policy to the contrary the Geographical
days inclusive) be deemed to include *

It is further specifically understood and agreed that such geograpl
in jury to t ts  occuparr ts /  th i rd party l iabi l i ty  in respect  of t l re vel i ic
the vehicle insured to the extended geographical area.

Subiect otherwise to the terms exceptions conditions and limitatio

*lnsert Nepal, Sri Lanka, Maldives, Bhutan, Pakistarr and Banglar

lMT,2.  Agreed Value Clause
(Appl icable only to Vintage Cars)
It is hereby declared and agreed that in case ofTOTAL LOSS/C(
due to a peril insured against, tlre amount payable will be the lnsr
wi thout  deduct ion of  any depreciat ion.

It is further declared and agreed that in case ofpartial loss to the
of the Pol icy.

Subject otherwise to the terms exceptions conditions and limitatir

rwed within 90 days of the expiry date of thr-'previous policy.

tly 2002 and 30'n June 2003, both days inclusi,ve, (after completion of
I an NCB of 55% or 65o% in terrns of the Tarirllprevailing prior to l',
remain protected for all subsequent renervals till a claim arises under
enewal. Thereafter, NCB if any earned, will be in terms of the above

. , . . . . i t  is  hereby understood and agreed that  notwi thstanding
\rea in th is Pol icy shal l  f rom the .  .  .1.  . / .  .  . .  to the. . . . / .  _ / .  .  .  (Both

;al extension excludes cover for danrage to thc vehicle insured /
insured during sea voyage / air passage for ti,: purpose of l'erryrng

s of  th is Pol icy.

:sh as the case may be.

NSTRUCTIVE TOTAL LOSS of the Vintage Car insured hereunder
ed's Declared Value (lDV) of the vehicle as mentioned in the policy

ehicle, depreciation on parts replaced will be as stated in Section I

rs of  th is Pol icy.

ts, (g.rFI.)
MBA|  (H.O. )
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lN'I'l'. 3. Transfer of Interest
I t  is  hereby understood and agreed that  as f iorn . . .1. . .1. . .

carryrng on or engaged in the business or
interest in the policy is transferred to and vested in
i on  0 f . . . . . . . . . . . . . . . .  who sha l l  be  deemed to  be  the

whose proposal and declaration daled .. l...1. shall be deemed he incorporated in and to be the basis ofthis c:ontract,

Subject otherwise to the terms exceptions conditions and

lMT.4.  Change of  Vehic le

lt is herehy understood and agreed that as liont / .l . vehic le hear ing Registrat ion Nunrher . . . . . .  i s  deen red  t o  be
deleted f iom the Schedule of the and the vehic le wi th i t ied hereunder is deemed to be included therern-

In consequence ofthis change, an extra / refund premium olRs is charged/ allowed to the insured

Provided always that for the purpose of the No Claim
any previous Insured shal l  accrue to the benef i t  of . . . . .

Sub.lect otherwise to the terms exceptions conditions arrd lur

INIT. 5. HIRE PURCHASE AGREEMENT
It is hereby understood and agreed that . . . . . . . . . , .  (here inafter
the vehicle insured is subject of an Hire Purchase Agreement
part and it is further understood and agreed that the Owners
payable to the insured under this policy in respect ofsuch loss
or replacement of parts and such monies shall be paid to the

. . . . . . . . . . . .  o f
insured and

no period during which the interest in this policy has been vested in

ions ofthis policy.

ofthis Pol icy.

to as the Owners) are the Owners ofthe vehicle insured and thal
between the Owners on tlre one part and the insured on the other

interested in any mgnies which but fbr this llndorsement would be
damage to the vehicle insured as cannot be made good by repair and /

s as long as they are the Owners of the v,;hicle insured and the ir
receipt shall be a full and final discharge to the insurer in respecl such loss or damage
It is tirrther declared and agreed that for the purpose of the al Accident Cover fbr the owner-driver granted under this policy" the
rnsured named in the policy will continue to be deemed as the
to this cover.

iver sub.ject to compliance ofprovisions ofthe polrcy relat ing

Save as by this Endorsenrent expressly agreed nothing herein
respectively under or in connection with this Policy.

r rodi ly  or  af lect  the r ights and l iabi l i t ies of the insured or  the insurer

Sub.ject otherwise to the tenrs exceptions conditions and linri

IMT.6, LEASE AGREEMENT

of this pol icy

I t  i s  hereby  unders tood and agreed tha t  . . . . . , . . . . . . , . . . . .  (her
that the vehicle insured is the subject ofa Lease Agreement

referred to as the Lessors) are the Owners ofthe vehicle insured and
between the Lessor on the one parl and the irrsured on the other part

and it is further understood and agreed that the Lessors are in any monies which but tbr this Endorsement would be payable
to the insured under tlris policy in respect ofsuclr loss or to the vehicle insured as cannot be made good by repair and / or
replacement of  parts and such monies shal l  be paid to the
receipt shall be a full and flnal discharge to thc insurcr in

as long as they are the Owners of the vehicle insured and their
t of suclr loss or damage. It is also undenstood and agreed thal

notwithstanding any provision in the Leasing Agreement to the rary this pol icy is issued to the insured narnely . . . . . . . . . . . . . .  as the
principal party and not as agent or trustee and nothing herein shall be construed as constituting the insured an agent or trustee
for the Lessors or as an assignment (whether legal or equitable) the insured to the Lessors. of his rishts benefits and claims under
this policy and further nothing herein shall be construed as or vesting any right in the Owner/Lessor to sue the insurer in
any capacity whatsoever for any alleged breach of its obl hereunder.

It is further declared and agreed that fbr the purpose ofthe Accident Cover lbr the owner-driver grantr:d under this policy, the
insured named in the policy will continue to be deertred as the
il]ts cover.

ver sub. ject  to conrpl iance ofprovis ions of the pol icy re lat ing to

Save as by tlris Endorsenrsnt expressly agreed nothing herern
insurer respect ively under or  in connect ion rv i th th is Pol icy

Subject otherwise to the tenns exceptions conditions and lim

l l  modi fy or  af lect  the r ights and l iabi l i t i , ;s  o l the insured or  the

of th is pol icy

lMT.7.  Vehic les subject  to Hypothecat ion Agfeement
It is hereby declared and agreed that the vehicle insured is ple to  i  hypothecated  w i th  . . . . . . . . . . . . . . . . . . . .  (here ina f te r  re l -e r red  to  as  the

is interested in any nronies which but for this Endorsement lvould be"Pledgee")  and i t  is  l 'ur ther understood and agreed r l rat  the
payable to the insured under this policy in respect ol'such loss
or replacement oiparts and such monies shall be paid to the

danrage to the vehicle insured as cannot be made good by repair and /
as long as they are the Pledgee of the vr;hicle insured and their

Year of
iVlanufacture

Scat ing
Capaci ty
i nc l  ud i  ng
Driver

receipt shall be a full and final discharge to the insurer in respect such loss or damage



It is further declared and agreed that tbr the purpose olthe Per
insured named in the policy will continue to be deemed as the
to this cover.

Save as by this Endorsement expressly agreed that nothing here

Insurer respectively under or in connection with this Policy or any

Subject otherwise to the terms exceptions conditions and limitat

IMT. 8.  DISCOUNT FOR MEMBERSHIP OF RECOGNISED AU

ONLY)

It is hereby understood and agreed that in consideration of
. . . . . *  is  a l lowed to the insured hereunder f rom . . . . / . - . . . / . . . .

nrember of the above mentioned association during the

accordingly and refund to the insurer a proportionate amount of

cover.

Subject otherwise to the terms exceptrons conditions and linritat

* For full policy period, the tull tariffdiscount lo be inserted. F
un-expired policy period is to be inserted.

** lnsert name of the concemed Automobile Association.

IMT.9. DISCOT]NT FOR VINTACE CARS
(Applicable to Private Cars onlY)

It is hereby understood and agreed that in consideration ofthe

Class ic  Car  C lub  o f  Ind ia ,  a  d iscount  o f  Rs .  . . . . . . . . . . *  i s

Subiect otherwise to the terms exceptions conditions and limita

*Amount calculated as per tariff provision is to be inserted. F

discount lor the unexpired period is to be inserted.

IMT,1O. INSTALLATION OF ANTI.THEFT DEVICE
(Not appl icable to Motor Trade Policies)

In consideration of certification by t that an

(ARAI), Pune has been installed in the vehicle insured herein a

It is hereby understood and agreed that the insursd sltall cttsut'c

rnaintained in efficient condition till the expiry ofthis polici.

Sub.lect otherwise to the terms, exccptions, conditions and limt

* The name of the certifuing Automobile Association is to be i

** Premium discount calculated as per tari f fprovlsion rs to be

pro-rata proportion of tariff discount fbr the un-cxprred pcriod is

IMT .  I I .A .  VEHICLES LA ID  UP
( Lay up period declared )

Notwithstanding an)'thing to the contrary contained herein it is

vehicle insured is laid up in garage and not in use and during

vehicle insured is suspended SAVE ONLY tN RESPECT OF

EXPLOSION SELF-IGNITION OR LIGHTNING OR BURG

DAMACE TERRORISM OR STORM TEMPEST FLOOD

a) # the insurer will deduct tionr the next renewal prem
calculated on the next renewal premiunr afler deduction

b) # the period of insurance by this pol icf is extended to
Rs

Subject otherwise to the terms exceptions conditions and lint

NB.l .  # To delete (a)  or(b)  as peropt ior l  cxeroiscd by thc i

ofthis pol icy

R;qsR'fi uqfttr ?ffi frfr|s, is$, (e.rrr.)
THE NEW tNDtA ASSURANCE CO. LTD., MUMBAT (H.O.)

Accident Cover for the owner-driver granted under this policy. the

r-driver sub.ject to compliance ofprovisrons; ofthe policy relating

shall modily or affect the rights or liabilities ofthe lnsured or the

. nrovision or condition thereof.

ofthis policy.

ASSOCIATIONS (PRIVATE CARS AND MOTORISED TWO WHEELERS

's  membersh ip  o f  . . . . . . . . . . . . . . . . . . * *  a  d iscount  in  p remium o f  Rs .  . . .
It is further understood and aqreed that if the insured ceases to be a

of  th is Pol icy the insured shal l  immediately not i fy  the insurer

discount allowed on this account for the un-exptred period of the

ofthe pol icy

rnid-term membership, prorata proportion of ttre tariffdiscount tbr the

car having been certitled as a Vintage Car by the Vintage and

t o  t he  i nsu red  l i on t  . . . . / . . . . . / . . . . .

ofthe policy

mid{erm certification as Vintage Car pro-rata proportion of tarif}'

i -Thef t  device approved by Automobi lc  Research Associat ion ol ' lndia

ium discount of Rs. .. .  ** is hereby al lowed to the insured.

al l  t imcs that  th is Ant i -  thet ' t  device instal led in the vehic le insured is

of the policy

For mid-term certification of installation of Anti Theft devrce

be inserted.

unde rs tood  and  ag reed  t ha t  f r on r  . . . 1  . . . 1 . . . . .  t o . . . / . . .  / .  . ,  t he

period al l  l iabi l i ty ofthe insurer under thi: ;  pol icy in respect ofthe

OR DAMAGE TO THE SAID VEHICLE CAUSED BY FIRE

ARY.  HOUSEBREAKING,  THEFT  OR R IO l -STRIKE  MAL IC IOUS

TION OR EARTHQUAKE PERII-S. in c,cnsideration rvhereof

t he  sum o f  Rs . . . . . . . . .  *  and  t he  No  C la im  Bonus  ( i f  any )  sha l l  be

such sunr
1 . . . . .1 . . . . . . . in  v iewof the  paymento lan  add i t iona l  p remium o1 '

rted.



* The proportionate full policy premium for the period of
for the lay up periods is to be inserted.

NB.3 ** The proportionate premium required for Fire and / or

N8.4.  In case of  L iabi l i ty  Only Pol ic ies the words in CAPI ' I -Al-S

N8.5.  ln case of  pol ic ies cover ing Liabi l i ty  Only and

(a) Fire r isks, the words " BURCLARY HOUSEBR
(b) Theft risks, the words"'FIRE EXPLOSION SEL
(c) Fire and Theft risks no part ofthe words in capit

IMT.  I I .  B .  VEHICLES LAID I ]P
( Lay up period not declared )

Notwithstanding anything to the contrary contained herein it is

no. . . . . . . . . . . . .  insured hereunder is laid up in garage and not in
vehicle is suspended SAVE ONLY IN RESPECT OF LOSS

EXPLOSION SELF-IGNITION OR LIGHTNING OR BUR
DAMAGE TERRORISM OR STORM TEN{PEST I]LOOD I

Subject  otherwise to the terms except ions condi t ions and

NB.l.  ln case of Liabi l i ty Only Policies the words in CAPITALS
NB.2. In case of polrcies covering Liability Only and
Fire risks, the words * BURGLARY HOUSEBREAKING OR

'l heti  r isks. the words' "F-lRE EXPI-OSION SEI-F IGNITION

Fire and Thetl risks no part ofthe words in capitals are to be

IMT, I I(C).TERMINATION OFTHE T]NDECLARED PER

It is hereby understood and agreed that the insurance by this
fu f f  f rom . . . . . . .1  . . . . . .1 . . . . . .  and  the  Endorsenrent  IMT l l (B)
that in consideration ofthe period during which the vehicle no.
a) # The insurer will deduct fiom the next renewal prem

calculated on the next renewal premium after deduction o
b) # the period ofinsurance by this policy is extended tcr .. .

Subject otherwise to the terms exceptions conditions and I

NB.l.  # To delete (a) or (b) as peroption exercised by the

N8.2. * The proportionate tull policy premium tbr the period of
fbr the lay up periods is to be inserted.

NB.3 ** The proportionate premium required for Fire and / or

rMT.12.  DISCOUNT FOR SPECIALLY DESIGNED/MODIFIED VEHIC

PE RSONS.

Notwithstanding anlthing to the contrary contained in the

specially designed /modified for use of blind' handicapped a

having been incorporated in the Registratiotr Book by the Regi

the vehicle insured is hereby allowed to the insured.

Subject otherwise to the terms exceptions conditions and limital

IMT.I3,USE OF VEHICLE WITHIN INSI,JRED'S OW

(Applicable to al l  classes except as otherwise provided in t l

It is hereby understood and agreed that the insurer shall not be
elsewhere than in the insured's premises except where the

For the purposes ofthis endorsement'Use confined to own

no general right ofaccess.

fr q,geor ufidT{ 6TS ftFrds, i{$, (q.in.)
THE NEW INDIA ASSURANCE ICO. LTD., MUMBAI (H.o.)

up less the proportionate premiunt for the F ire and /or Theft risks

cover tbr the vehicle for the laid - up periodl is to be inserted

be deleted

AKINC OR THEFT" are to be deleted;
ICNITION OR LICHTNING " are to be deleted
s are to be deleted.

understood and agreed that as lrom ... . .  I  . . . . .  / . . . . .  the vehicle

and liability ofthe insurer under this policf in respect ofthe said
DAMAGE TO THE SAID VEHICLE CAUSED BY FIRE

Y. HOUSEBREAKING. THEFT OR RIOT STRIKE MALICIOUS
TION OR EARTHQUAKE PERILS

ions of  th is Pol icy .

should be deleted.

HEFT" are to he deleted:

l . lCH' fNlNG " a ie to be deleted

D OF VEHICLE LAID I, IP,
in respect of vehicle no. . . ..

to this policy shall be deented
has been out ofuse

the  sum o f  Rs . . . . . . . . . *  and  t he

. . . . .1,. . . . . . in view of the paymentof an addit ional premium of Rs

ofthis policy

ay up less the proportionate premium for the Fire and /or Theft risks

ft cover for the vehicle for the laid - up period is to be inserted

S FOR THE BLIND, HANDICAPPED AND MENT/\LLY CHALLENGED

it is hereby understood and agreed that the vehicleinsured being
to this etl'ectmentally challenged persons and suitable endorsement

ing Authority, a discount of 50% on the Olvn Damage premium tbr

ofthe policy.

PREMISES
tariff )

l iable in resDect ofthe vehicle insured while the vehicle is being used
is specifically required for a mission to fight a fire

.. insured hr:reunder is reinstated in
to be cancelled. [t is further agreed

No Claim Bonus ( i f  any) shal l  be

'shall 
mean use only on insured's premises to which public have



ft qgfuur ssqkq ?bq+ ftFrfs, 1ffi, (q.irr.)
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D OR ANY NAMED PERSON OTHER TI{AN PAID DRIVER
OR CLEANER (Applicable to private cars including three
side car [not for hire or reward])

rated as Drivate cars and motorized two wheelers with or without

ln  considerat ion of the payment ofan addi t ional  prent ium i t
compensation on the scale provided below for bodily iniury as
with the vehicle insured or whilst mounting and dismounting

hereby agreed and understood that the Company undertakes to pay

inafter defined sustained by the insured person in direct connection
or traveling in vehicle insured and caused by violent accidental

external and visible means which independently ol any other
result in:-

shal l  wi th in s ix calendar months of the occurrence olsuch in iurv

Provided always that

( l )  compensat ion shal l  be payable under only one of the i tems ( to ( iv)  above in respect  ofany such person ar is ing out  ofany one

occurrence and total liability ofthe insurer shall not in the

in respect ofany such person.

exceed the sum ofRs... . . . . . . .* during any c,ne period of insurance

(2) no compensation shall be payable in respect of death or directly or indirectly wholly or in part arising or resulting l'rom or

traceable to (a) intentional self iniury suicide or attempted suic
person is under the intluence of intoxicating liquor or drugs.

physical defect or infirmity or (b) an accident happening whilst such

(3) such compensation shall be payable only with the approval the insured named inthe policy and directly t'r the injured person or

his/her legal representative(s) whose receipt shall be a full discha in respect ofthe injury ofsuch person

Subject otherwise to the terms exceptions conditions and limitat

* The Capital Sum lnsured (CSl) per passenger is to be inserted

ofthis pol icy.

I ]VIT, I6.  PERSONAL ACCIDENT TO I . ]NNAMED PASS ERS OTHER THAN INSTJRED AND THE PAID DRIVER AND

CLEANER I For vehicles rated as Private cars and Motorised t wheelers (not for hire orreward) with or without side car)

Loss of two limbs or sight of two eyes

i i i )  Loss ofone l imb or s ight  ofone eye

iv) Permanent Total Disablement tiom
iniuries other than named above

ii) Loss of two limbs or sight of two eyes
or one limb and sieht of one

iii) Loss ofone limb or sight ofone eye

iv) Permanent Total Disablement from
injuries other than named above

ln consideration of the payment of an additional premiunt it

compensation on the scale provided below for bodily iniuries

and/or the paid driver attendant or cleaner and/or a person rn

Cornpensation Act, 1923 and subsequent anrendments of the s

hereby understood and agreed that the insurer undertakes to pay

inafter defined sustained by any passenger other than the insured

such irrjury is sustained whilst mounting into, disntounting fiom

external and visible rneans which independently of any other
resu l t  rn :

Provrded always that. -

( I ) compensation shall be payable under only one
occurrence and total l iabi l i ty ofthe insurer shal l  not
in respect oiany such person.

of the i (i) to (iv) above in respect of any such person arising out of any one

rn Ine exceed the  sum o fRs. . . . . . . , . . *  dur ing  any  one per iod  o f insurance

(2) no compensation shall be payable in respect ofdeath or t directly or indirectly wholly or in part arising or resulting fiont or

traceable to (a) intentional self injury suicide or attempted suic

person is under the influence ofintoxicating liquor or drugs,

physical delect or infirmity or (b) an accident happening whilst such

(3) such compensation shall be payable only with the approval the insured named in the policy and directly to the injured person or

employ of the insured coming within the sr;ope of the Workmen's

Act and engaged in and upon the service ofthe insured at the time

traveling in the insured motor car and causecl by violent, accidental,
shall within three calendar months of the occurrence of such injury

his/her legal representative(s) whose receipt shall bc a full d in rcspcct ofthe iniury ofsuch person.



(4) not nrore than....** persons/passengers are in the vehicle ins

Subject otherwise to the terms exceptions conditions and limitatr

* The Capital Sum Insured (CSI) per passenger is to be inserted.

*+Thc registervd sitting oapacity oftlre vehi{ils insured is tu bs i

IMT I7.  PERSONALACCIDENT COVER TO PAID DRI\

of  vehic les)

ln consideration of the payment of an additional premium, 1t
compensation on the scale provided below fbr bodily injury as

employ of the insured in direct connection with the vehicle ins

vehicle and caused by violent accidental extemal and visible n

months ofthe occurrence ofsuch iniurv result in :-

ft q5fur squtt< tffi ftFds, is$,
THE NEW INDIA ASSURANCE CO. LTD.. MUME

:d at the time ofoccurrence ofsuch iniury.

s of th is ool icv.

lS,  CLEANERS AND CONDTICTORS :(Appl icable to a l l  c lasses

hereby understood and agreed that the insurer undertakes to pay

einafter defined sustained by the paid driver/cleaner/conductor in the

d whilst mounting into dismounting ftom or traveling in the insured

ns which independently of any other cause strall within six calendar

Detai ls of Iniurv Scale of Compensation
Death t00%

ii) Loss of two limbs or sight of two eyes
or one limb and sisht ofone eve

100%

i i i )  Loss ofone l imb or sight ofone eye 50%

iv) Permanent Total Disablement from
iniuries other than named above

100%

Provided always that:

(l) compensation shall be payable under only one ofthe items r

occurrence and total liability ofthe insurer shall not in the aggre!

rn respect ofany such person.

(2) no compensation shall be payable in respect ofdeath or injtt

traceable to (a) intentional self injury suicide or attempted suicid
person is under the influence of intoxicating liquor or drugs-

(3) such compensation shall be payable only with the approval o

his/her legal representative(s) rvhose receipt shall be a full dischr

Subject otherwise to the terms exceptions conditions and limitati<

*The Capital Sum Insured (CSI) per person is to be inserted.

I i ! IT.I9. C]OVER FOR VEHICLES IN{PORTED WITHOIIT
Notwithstanding any'thing to the contrary contalned in this pol
damage to the vehicle insured and/or its accessories necessitati
in which the vehicle insured is held fbr repair or in the event
anount ofthe loss or damage the liability ofthe insurer in respec
(a) (i) the price quoted in the latest catalogue or the price list

vehicle insured is held for repair less depreciation applicable,

OR

(ii) ifno such catalogue or price list exists the price list obtai

otherwise than by air to the country in which the vehicle insu

depreciation applicable under the Policy; and

(b) the reasonable cost offitting such parts.

Subject otherwise to the terms conditions limitations and excepti

* Insert 'Condition 3'in the case of the Private Car and Motors

Vehicles Policy.

i) to (iv) above in respect of any such person arising out of any one

ate exceed the sum 0fRs... . . . . . . .* during any one period of insurance

y directly or indirectly wholly or in part arising or resulting from or
physical defect or infirmity or (b) an accidenl happening whilst such

'the insured named in the policy and directly to the injured person or
"ge in respect ofthe iniury olsuch person.

ns ofthis pol icy..

CtrsTo[,ts Dt rTY
:y it is hereby understood and agreed that in the event of loss or
g the supply ola part not obtainable fronr stocks held in the country
,f  the insurer exercising the option under . . . . . . . . . . .  * to pay in cash the
of any such part shall be limited to :-
issued by the Manufacturer or his Agent for the country in which the

1 at the Manufacturer's Works plus the reasonable cost of transport

is held for repair and the amount of the relative import duty less

olthis Policy.

Two Wheeler Pol icies and 'Condit ion 4 rn the case of Commercial

is$, (s.6r.)
UMBAI (H.O.)



It is hereby understood and agreed that notwithstanding anything
to Rs. 6000/- (Rupees six thousand only) for damage to property
custody or control ofthe insured In consjderation ofthis reduction
nade to the insured ,
Subject otherwise to the terms conditions limitations and

+To irrseil Rs.50 for Two wheelers, Rs.100 for private cars Rs. I
Commercial Vehicles (excluding three wheelers and taxis).

I  M'T.22. C]OM PT I LSORY DEDT]CTIBI,E
(Applicable to Private Cars, three wheelers ratcd as private ca-rs.
public/private hire, private type taxi let out on private hire)
Notwithstanding anlthing to the contrary contained in the policy
Section I ofthe policy in respect ofeach and every event (i
Rs

* (or any less expenditure which may be incurred) ofany e:
any expenditure by the insurer in the exercise of his discretion

lfthe expenditure incurred by the insurer shall include any
repaid by the insured to the insurer forthwith.

For the purpose of this Endorsement the expression "event"
connection with the vehicle insured in respect of which indemnitv

Subject otherwise to the terms conditions limitations and excepl

* (i) to insen amount as appropriate to the class ofvehicle insured

(ii) in respect of a vehicle rated under the Tarifffbr Private Car
hire or reward, if any deductible in addition to the conlpulsory
insured, the surn representing the aggregate of the compulsory and

*+ to insert Condition no 3 in respect of a vehicle rated under T
vehicle rated under the Tariff tbr Commercial Vehicles.

IMT 22A. VOLTINTARY DEDITCTIBLE (For private
It is by declared and agreed that the insured having opted a
. . . . . . . **  under Sect ion I  of the pol icy is  hereby al lowed,

In consideration ofthe above, it is hereby understood and agreed
each and every event (including event giving rise to a total
which may be incurred) of any expenditure for which provis
insurer in the exerc ise ofhis d iscret ion under Condi t ion no . . . .# o

lfthe expenditure incurred by the insurer shall include any amoun
repaid by the insured to the insurer forthwith.

For the purpose of this Endorsement the expression "event"
connection with the vehicle insured in resoect ofwhich indemnitv

Subiect otherwise to the terns condit ions l imitat iorrs and

rTo insert voluntary deductible arnount opted by the insured

**To insert appropriate amount relating to the voluntary ded
motorised two wheelers.

**rTo insert aggregate amount of voluntary deductible opted
G.R .  40 .

# lb insert 0ol icv condit ion No. 3 ofthe tari f l for Drivate car i for motorised two wheelers.

fr qSfuqr sq*s-s iirqft frfrds, 1ffi, (s.iDr.)
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PROPERTY DA]VIAGE
the contrary contained in the policy the insurers liability is linlited

than the property belonging to the insured or held in trust or in
the l imit of l iabi l i ty a reduction in premium irf  Rs... . .* is hereby

ofthe pol icy

for Commercial Vehicles - three wheelers and taxis or Rs.200 fbr

motorized two wheelers, taxis, private car type vehicle plying fbr

it is hereby understood and agreed that the insured shall bear under
event giving rise to a total loss/constructive total loss) the flrst

iture ior which provision has been made undcr this policy and/or of
Cond i t ion  no  . . . * *  o  f th is  po l i cy .

for which the insured is responsible hereunder such amount shall be

mean an event or series of events
provided under this policy.

ansrng out oI one cause In

ofthis Pol icy

per GR.40 of the tarif]'.

in respect of a motorised tr.vo wheeler not carrying passengers for
provided in th is endorsement is  voluntar i ly  borne by the

voluntary deductibles is to be inserted

fi for Private Car /Two wheelers or Conditiorr no 4 in resDect of a

zed two wheelers other than tbr hire or reward)
deductible of Rs + a reductir:n in premium o1' Rs.

the insured shall bear under Section I ofthe policy in respect of
ruct ive total loss ) the f irst Rs... . . . . . .*** (or any less expenditure

has been made under this policy and/or of any expenditure by the
policy .

for which the insured is responsible hereunder such amount shall be

mean an event or series of events arising, out of one cause in
provided under this pol icy.

ol ' this Pol icy.

tarifTtbr Private carl tarifffor motorised two nteeler

opted as per the provision of tarifT for l?rivate car / tarifT lbr

the compulsory deduct ib le appl icable to the vehic le insured as in



price of the vehicle - Package Policy only)

In consideration ofthe payment ofadditional premium ofRs...
is hereby understood and agreed that the insurer will indemnifu
tltting(s) as specified in the schedule whilst iUthese is/are titted in
any ofthe perils mentioned in Section. I ofthe policy.

The insurer shall, however, not be liable fbr loss of or damagc
breakdown.

Provided always that the liability ofthe insurer hereunder shall

Subject otherwise to the terms conditions limitations and except

lMT.25. CNG/LPG KIT lN BI-FIIEL SYSTEM (Own Dama
In  cons idera t ron  o f  the  payment  o f  p remium o f  Rs . . . . . . . . . . . . . . .  *
hereby understood and agreed that the irrsurer will indemnifu the
the polrcy againsl loss and/or damage to the CNG/LPG kit fitted
vehicle Insured. subject to the l i rnit  ofthe lnsured's Declared

Sub.lect otherwise to the terrrrs conditions linritations and excepl

*  To insert  sum arr ived at  in terrns of  C.R.42.  Where the value ot

Rs." appearing in the first line of the tMT shall be replaced by t
fte last two lines of IMT reading as "subject to the limits of the i

ofthe policy " are to be deleted."

IMT.26. FIRE AND/ORTHEFT RISKS ONLY
(Not appl icable for Miscel laneous and Spccial Types of veh
Classes- E. F and G of the Commercial Vehicles TaritT)
Notwithstanding an,'thing to the contrary contained in the
deemed to be cancelled and under Section I thereof the insurer

fire explosion self ignition lightning and/or burglary
inundat ion and earthquake per i ls  whi ls t  the vehic le is  la id up in

Subiect otherwise to the terms conditions limitations and

NB.(i) ln case ofFire Risk only, the words "burglary housebreak

NB.(i i )  ln case of Theft Risk only" the words "t ire explosion self
f'lood inundation and earthquake perils'' are to be deleted.

I1\{T. 27. LIABILITY AND FIRE AND/OR T}IEFT
(Not appl icable for Miscel laneous and Special Types of
Notwithstanding any.thing to the contrary contained in the
insurer shall not be liable thereunder except in respect of loss

housebreaking theft and riot strike malicious danrage terrorisnr

Subiect otherwise to the terms conditions limitations and exceDl

NB.(i) ln case of Liabi l i ty and Fire Risks only. the words "burgl

NB.(i i )  In case of Liabi l i ty and Theft Risks only .  the words
terrorism storm tempest flood inundation and earthquake perils"

IMT. 28.  LEGAL LIABILTTY TO PAID DRIVER A
CONNECTION WITH THE OPERATION OF INSTJRED
ln consideration of an additional premium of Rs. 50/- notwi
understood and agreed that the insurer shall indemni[ the
Cornoensation Act. l923. the Fatal Accidents Act. |  855 or at C
ol ' this F.ndorsenrent In respect ol 'personal injury to any paid dri
insured in such occuDatron in connection rvith the vehicle Insu
rncurred with its written consent
Provided always that

fr qgfur sqql*< 6qS ftFds, 1ffi, (q.irr.)
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in  the vehic le but  not  inc luded in the manutacturer 's  l is ted sel l ins

., notwithstanding an),thing to the contrary contained in the policy it
insured against loss ofor danlage to such electrical and/or electronic

on the vehicle insured where such loss or damagc is occasioncd by.

to such fitting(s.; caused by/as a result of mechanical or electrical

exceed the Insured's Declared Value (lDV) ofrhe item

of this Policy.

cover for the kit )
withstanding any,thing to the contrary contained in the policy it rs

in terms conditions limitations and exc,ootions of Section I of
the vehicle insured arising fiom an accidental loss or damage to the
of the CNC/I,PG kit  specit ied in the Schedule of the pol icy

of this Pol icy.

he CNGiLPC ki t  is  not  separately avai lable.  the words "prenr ium ol

words "5% extra on Own Damage premium of Rs.". The words in
's declared value of the CNG/LPG kit specifled in rhe schedule

rateable under Class -D and Motor Trade Policies under

it is hereby understood and agreed thal Section II ofthe Policy is

only be liable to indemnily the insured against loss or damage by

theft and riot strike malicious damage terrorisnr storm tempest flood
and not ilr use

s of this Policy

theft" are to be deleted.

i t ron l ightning r iot  s t r ike nla l ic ious damage t , : r rorrsm storm tenrpesl

rateable underClass -D of  the Tar i f f  for  Commercia l  Vehic les)
it is hereby understood and agreed that Section I ofthe Policy the

darnage by fire explosion self ignition lightning and/or burglary

ternpest flood inundation and earthquake perils

ofthe Pol icy

housebreakins. theft " are to be deleted

explosion self  ignit ionl ightning riot strike malicious damage

to be deleted

CONDUCTOR AND/OR CLEANIiR EMPLOYED IN
ICLE (For a l l  Classes of  vehic les,)

ing any,thing to the contrary contained in the policy it is hereby
against the insured's legal liability under tlre Workmen's

Law and subsequent amendments ofthes,e Acts prior to the date
arrd/or conduckrr and/or cleaner whilst engaged in the servrce ofthe

herein and rvi l l  in addit ion be responsible tbr al l  costs and expenses



ft qskqr w*{q 6rS ftFrds, *s$, (s.rbl.)
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( l  )  th is Endorsement does not  indenrni [ ,  the insured in respect  ofany l iabi l i ty  in cases where the insured holds or  subsequent ly et fects
wi thanyinsurerorgroupof insurersaPol icyof lnsuranceinresplctof l iabi l i tyashereindef inedtbr insured's ge:neral  employees;
(2) the insured shall take reasonable precautions to prevent accidejnts and shall comply with all statutory obligatic,ns;
*(3)the insured shall keep record ofthe nanre ofeach paid driver] conductor cleaner or persons employed in loaLding and,/or unloading
and the amount 0f wages and salaries and other earnings paid to spch employees and shall at all times allow the insurer to inspect such
records on demand.
(4) in theevento f thePo l icybe ingcance l ledat therequest  o f the insurednore fundof thepremiunrpa id in respec to f th isEndorsernent
*  i l l  be  a l l owed
Subject  otherwise to the terms condi t ions l imi tat ions and except iops of  the Pol icy exceptso tbr  as necessary to m,ret  the requirements o l '
the Motor Vehic les Act ,  1988.
*ln case ofPrivate cars/ motorised two wheelers (not used for hire or reward) delete this para.

INIT.  29.  LEGAL LIABILITY 1 'O ELIPLOYEES OF |THE INSIJRED OTITER TIIAN PAID DRIVER AND/OR
CONDUCTOR AND/OR CLEANER WHO MAY BE TRAVELLING OR DRIVING lN THE EMPLOYIIR'S CAR {Pr ivate
Crrs only/ Nlotorised fwo wheelers (not for hire or rervard))
ln consideration ofthe payment ofan additional premiunr @ R9.50/- per employee insured notwithstanding anything to the contrary
contained in the policy it is hereby understood and agreed that fhe insurer will indemnity the insured against the insured's liability at
Conrnron Law and Statutory Liability under the Fatal Accidents Act, 1855 for compensation (including legal cos,ts ofany claimant) for
death ofor bodily injury to any ernployee (other than paid drivers) ofthe within named insured being carried in or upon or entering in or
get t ing on to or  a l ight ing f iom or dr iv ing the vehic le insured.  I
Provided that in the gvent ofan accident whilst the vehicle insured is carrying more than
*employees of the insured (including the driver) the insured shall fepay to the insurer a rateable proportion of the total anlount payable

by the insurer by the reason ofthis endorsement in respectofacci$ent in connection with such vehicle insured.

Subject otherwise to the terms, conditions limitations and exceptiQns of this Policy.
NB. * To insert the number of employees for which the prentiurn lias been paid.

lMT. J0, TRAILERS.( Applicable to Private Cars Only)
ln consideration of the payment of an additional prenriunr it is heieby understood and agreed that the indemnity granted by this policy

shal l  extend to apply to the Trai ler  (Registrat ion No.. . . . . . ) "
Provided always that
* (a )  t he  IDV  o f such  T ra i l e r  sha l l  be  deemed  no t  t o  exceed  . . . . . . . . i *  *

(b)  the term "Trai ler"  shal l  r rot  inc ludc i ts  oontcnts or  anything cpntained thereon.
(c)such indenrni ty shal l  not  apply in respect  o l 'death or  bodi ly  in iqry to any person being conveyed by the said Trai ler  otherwise than by

reason ofor in pursuance ofa contract ofentployment.

Sub- iect  otherwise to the terms. condi t ions l inr i tat ions and excapt iqns of th is Pol icy,
*Delete in the case of  L iabi l i ty  to the publ ic  Risks only pol icres.
** Insert value oftrailer as declared at inception ofinsurance or bny renewal thereof.

IMT.SI.RELIABILITYTRIALS AND RALLIES lPr ivate Cais and Motor ised Two Wheelers) ]

In consideration ofthe paynrent ofan additional premiunr it is herEby understood andagreed that the indemnity granted by this Policy is

extended to apply whilst the vehicle insured is engaged in

. . .  u n d e r  t h e  a u s p i c e s  o f  . . . . . . .  . . . . . . . . . . . . . . . . . . . , . . . . . . . . . . #
Provided that  : -
(a)  No indemnity shal l  be granted by th is Endorsement to

t o  be  he ld  a t  . . . . . . . . * * . . .  on  o r  abou t  t he  da te  o f . . . , , . , , ,

g

(b) This Policy does not cover use tbr organised racing, pace making or speed testing.
( c ) D u r i n g t h e c o u r s e o f t h e . . . . . . . . . . . ,  t h e l n s u r e r s h a l l  n b t b e l i a b l e i n r e s p e c t o f d e a t h o f o r b o d i l y i n i u r y t o a n y p e r s o n b e i n g
carried in or upon or entering or getting on to or alighting tiom thb vehicle insured at the time ofthe occurrence olthe event out of
whiclr any clairn arises.
# # l t i s f u r t h e r u n d e r s t o o d a n d a g r e e d t h a t w h i l e t h e v e h i c l e i n s u r l e d i s e n g a g e d i n . . . . . . . . . . . . . . . . . . . . . . . . . * t h e i n s u r e d s h a l l b e a r t h e f i r s t
Rs . . ,  . .@(orar ry lessamount fo rwh ich thec la imrnaybeasgessed)o feachandeveryc la imunderSect ion lo f th is  Po l i cy .

Provided that i f the insurer shal l  make any payment in exercise ol i i ts discret ion under Condit ion No. 3 ofthe pol icy in sett lement ofarry
claim and such payment includes the amount for which the insurod is responsible by reason ofthis Endorsemenl the insured shall repay
to the insurer tbrthwith the amount tbr which the insured is so regponsible. For the purpose ofthis Endorsemenl the expression "clainl"

shal l  mean a clairn or scries ofclainrs arising out ol 'one event.

Sub.ject otherwise to the terms condit ions l tmitat ions and exceptipns of this Pol icy
* To rnsert the nanre of the event .
@) To insert Rs. 50001 fbr Private cars or Rs. 2500f lbr nrotorised two wlreelers. For the duration of the event the deductible under
Section I of the pol icy fbr the purpose of IMT 22 wil l  be the amoirnt stated in IMT 22 or the amount stated herein, whichever is higher.
** To insert the venue ofthe event.
# To inserl the name ofthe pronroters ofthe event.
# # lb delete this entire paragraph in case ofLiabi l i ty Only pol iciPs.

IN'IT.32. ACCIDENTS TO SOLDTERS /SAILORS/ AIRN'IEN ENIPOYED AS DRIVERS
ln consideration of the payment of an additional premiunr of Rs I 00/-* it is hereby understood and agreed that in the event of any
Soldier/Sai lor/Airrnan employed by the insured to drive the vehidle insured being injured or ki l led whilst so employed, this pol icy wil l
extend to relieve the insured of his liability to indemnifu Ministry,l of Defence under the respective Regulations.

Sub.ject otherwise to the terms, conditions limitations and exceptipns of this Policy
* l 'his addit ional premium is t ' lat and irrespective ofperiod of ir isurance nol exceeding l2 ntonths. Any extensiot l  ofthe pol icy period

beyond l2 months will call for payment of further additional premium under this endorsement .



MT.J5.  HIRED VEHICLES-DRIVEN BY HIRER*
(Applicable to tbur wheeled vehicles with carrying capacity not e

It is hereby understood and agreed that notwithstanding anyth
being driven by or is fbr the purpose 0f being driven by the
enrploynrent ,  the pol icy shal l  only be operat ive whi ls t  the vehic le
the Hirer)  who:-

(i) shall have entered into a hire contract with the insured and who
supplementary proposal form**
(ii) shall have satisfied the insured -
a) that the vehicle insured will only be driven by a duly licensed
b) that such driver has not been refused Motor Insurance nor lr
imposed nor lrad increased premium demanded fiom him/her try

It is also understood and agreed that whilst the vehicle insured is
( l )  fbr  any loss.  damage or l iabi l i ty  due to or  ar is ing t iom thel l
premiunr (7n 1.50o/o on IDV (Endt.  IMT 43 is  to be used.)

(2) To pay the tlrst Rs..... of eaclr and every clairrr in respect of
Sect ion I  o i th is Pol icy.

Ifthe expenditure incurred by the Insurer shall include the
repaid by the insured to the Insurer forthwith.

For the purpose ofthis endorsement the expression "Claim" shall
the vehic le.

(3) lfthe vehicle rs used by the Hirer for carriage ofpassengers

t For the purposes of this endorsement the insurer wi l l  in
ll of this Polic),, treat the Hirer as a person who is driving the

Funher it is agreed that the insured shall fbrward to the insurer
immediately after receipt thereof which proposal as well as that
this endorsement so far as it relates to the indemnitv which is

Subject otherwise to the terms, exceptions, conditions and limitat

NOTE:

For Liabi l i tyonly pol icies delete the whole of i tenrs ( l)  and (2) a

*+ Insurer to devrse a suitable supplementary proposal tbrm.

IMT J6 lndemnity to Hirer - Package Policy - Negligence of t
It is hereby declared and agreed that the company will indemnl
defined in this Policy arising in connection with the vehicle
employee ofsuch insured while the vehicle insured is let on hire.

Provided that any such hirer shall as though he/she were the
and limitations ofthis policy in so far as they apply.

lMT.43. Theft and conversion Risk
Notwithstanding an1'thing to the contrary contained hcrein it is
payment of addit ional premium @ |.50% of IDV, Clause i i  (b) ( l

It is further understood and agreed that the indemnity in respect
Theft and/or Conversion ofthe entire vehicle.

It is further understood and agreed that No Claim Bonus will not

lN, lT.44.  lndemnity to Hirer  -  Package Pol icy -  Negl igence of
I t  is  hereb) 'deolared and agreed that  in consideratron ofpayment
hirer  of the Vehic le insured against  loss,  damage and l iabi l i ty  as
whi le let  on hi re.

Provided that any such hirer shall as though he/she were the insu
and limitations of this policy in so f'ar as they apply.

lMT.45.  Indemnity to Hirer  -  L iabi l i ty  only Pol icy -

Negligence of the Hirer
It is herebv declared and ae.reed that in consideration of
hirer of the Motor Vehicle asainst liabilitv as deflned in this

fr qgBq nn+* dilr$ ftFrds, lftr$, (q.iFr.)
THE NEW INDIA ASSURANCE I3O. LTD., MUMBAI (H.o.)

ding 6 passengers and Motorised Two wheelers)

to the contrary contained in this Policy unless the vehicle insured is
in the charge 0fthe within named insured 0r a driver in the insured's

is let on hire by the insured to any person (hereinafter called

to such hiring shall have satisfactorily cornpleted and signed a

iver whose license has not been endorsedl
his/her insurance policy been cancelled nor had special conditions

of clainrs experience

on hire to the Hirer tlre insurer shall not be liable -
conversion by the Hirer  unless covered by payment ofaddi t ional

indemnity would but for tlris endorsement l.)ave been provided by

tbr which the Insured is responsible hereunder, such amount shall be

a c la im or ser ies ofc la ims ar is ing out  ofone cause in respect  of

hire or reward.

s ofand subject  to the provis ions contained in i tem I  ofSect ion
wheeler .

supplementary proposal ref'erred to above, conrpleted by the Hirer
to in this policy shall be the basis ofthe contract expressed rn

ive whi ls t  the vehic le is  let  on hi re to such Hirer

of th is Pol icy

the paragraph in bold marked with *

insured or Hirer.
any hirer ofthe vehicle insured against loss, clamage and liability as

by reasorr of the negligence of the within naLmed insured or olany

observe fulfill and be subject to the terms, exceptions, conditions

understood and agreed in this Policy in consideration of the
of Endorsement IMT- 35 is hereby deemed to be deleted.

Theft and/or Conversion by the hirer is applicable only in case of

applicable to the additional premium chargecl hereunder.

Owner or  Hircr .
an addit ional prenrium of Rs... . . . .  the Insurer rvi l l  indemnil-. ' r  an1
ined in this Pol icy arising in connection with the Vehicle insured

observe tultr l l  and be subject to the terms. exceptions, condit ions

of the Owner or Hirer.

of an addi t ional  prenr ium of  Rs. . . . . . the lnsurer wi l l  indemnrl l  any
arisine in connection with the Motor Vehicle while let on hire.



bvided that any such hirer shall as though he were the lnsured
limitations ofthis Policy in so far as they apply.

lMT.49. Exclusion of Liability to the Public Working Risk (

It is hereby declared and agrecd that except s0 far as is
shall be under no liability under Section ll ofthis Policy in
tool of the Motor Vehicle or of plant forming part of the Motor

THE NEW tNDtA ASSURANCE CO. LTD., MUMBAT (H.O.)
fulfill and be subject to the terms, exceptions, conditions and

as required by the Motor Vehicle Act, 1988)
t0 most the requirolnents of the Motor Vshiclos Act, 1988, the lnsurer

of liability incuned by the Insured arising out of the operation as a
le or attached thercto,


